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to know specifically what the Gov-
ernment have to say on these,
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SHRI JAGDISH PRASAD MATHUR
(Uttar Pradesh): I want to know
whether the Government intends
to substitute the personnel of
the Commission by their own men.
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This morning we heard that f{rom
one Commission they are sending out
our men and bringing in their own
men. Even if you appoint  your
own men, I welcome it because the

Commission will still be there.

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY AND REHABILITATION
(SHRI V. P. SATHE): Do not con-
fuse between the two Commissions.
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CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC IMPOR-
TANCE

Government’s decision {0 scrap the
Presgs Commission headed by Justice
Goswami and to appoint a new Press
Commissions—contd.

MR. DEPUTY CHAIRMAN: We
will now take up Calling Attention.

SHRI KALYAN ROY (West Ben-
gal): You have at least remembered
that there is a Calling Attention.
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MR. DEPUTY CHAIRMAN:;
list of speakers is long.

DR. RAMKRIPAL SINHA (Bihar):
Now the time is fifteen minutes to
six, Just fix some time. Normally we
are supposed to sit only till 6 p.m.
today.

MR. DEPUTY CHAIRMAN: Please
be brief Shri Kulkarni.
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SHRI A. G. KULKARN] (Maha-
rashtra): The Minister has already
given an indication how the Calling
Attention should be conducted, per-
haps, based on his experience in the
Lok Sabha. In the Rajya Sabha it
may be different. I wanted to know
from the Minister whether he has
made any statement immediately
after assuming his Ministership, eith-
en at Nagpur or at Delhi when asked
by the journalists, that some two or
three Members of the Press Com-
mission have resigned. That was the
Arst statement coming out from
the Minister either at Nagpur
or at Delhi. It is a fact? Then
the subsequent statement came that
the entire Commission has tendered
its resignation. And now the reason
given was that the Commission is not
being scrapped; vacancies are being
filled up. Is it not true that once
having said that two or three mem-
bers have resigned, and having said
that if somebody wants to resign he
cannot help, that vacancies can be
filleq up—that might have encouraged
the entire Commission to resign?
Then, Sir, he alleged that the Janata

Party had filled in all the politicians,

particularly belonging to their politi-
cal party as members of thig Commis-
sion. From the Janata Party there
are many failures. Tt was a party
which never ruled this country at all.
But one thing they did was, they
restored the freedom of the Press, Out
of the names I can only think of
Mr. Dwivedy and Mr. Moineudin
Harris who have some political
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background; others have totally no
political background; they are all
journalists, Perhapg in the Minister’s
view they may not be toeing the
Congress (I) line and he may like to
replace them. Ig it so?

I am now coming to the compre-
hensive character which the Minister
wanted to give to the new Press Com-
mission. In the old terms of refer-
ence, term No, 2 says: “. . . as a
means safeguarding the freedom
and independence of the Press against
pressure of all kinds, by Government,
proprietors, advertising, commercial,
trade unions’’, Has the Minister taken
in view the recent case of Mr, Nihal
Singh and the previous case of the
all-powerful Mr. Birla pushing “%ut
Mr, Verghese? How ig this type of
comprehensive character in the new
terms of reference going to be taken
care of?

Then, Sir, T quote the last sentence
of reference No. 4:

“ . . relationship that should
exist between the Government and
the Press, especially with regard
to assessment, information, accre-
dition or official patronage or
subsidy”.

On the question of official patronage,
I want to ask whether in the new
termg of reference any reference is
being made, that the ruling vparty
which governs this country, through
their pressure tactics, will take
advertisements in another ten years
just as ‘Surya’ has taken—whether
any reference is being made for grab-
bing  advertisements by utilising
political pressure. Ag regards subsidy,
what type of subsidies are envisaged,
since the ‘Harijan’ which wag started
by ‘Mahatma Gandhi had to be closed
down because no Government adver-
tisement was given? Is the Minister
contemplating to take any such action

.at this gtage? I N

&8

Sir, the last question which I
would like to ask the Minister about



229 Calling Attention

his concern with regard to district
papers. I am also one with them.
But during the last 25 years we have

-only shed crocodile tearg ang nothing -

has been done for district
There is the question of the price
scheduled. Even Parliament has
passed the law in many things, Will
the Minister show courage to enforce
it through the Press Commission?
What type of action are you going to
take to protect all the limbs of the
Press Commission, not only the pro-
prietors or journalists, editors, and
non-journalists, but going down to
the composers? Are their wages being
protected?

papers.

Lastly, when you were in my
party you were speaking about de-
linking larger houses from the Press.
Since the Minister is a resourceful
Minister with all the backing of the
Youth Congress, what action does the
Government want to take in this re-
gard?

SHRI KALYAN ROY: Can the Min-
ister reply after all of uys have put

questions? That will be better. There
is no time.

SHRI A. G. KULKARNI: No, No.

Mr, Kalyan Roy, please don’t intro-
duce this new thing,

SHRI V. P. SATHE. Many gues-
tions will be repeated. I will reply
to all of them together.

SHRI AMARPROSAD CHAKRA-
BORTY (Best Bengal): 1 would like
to know whether all the Members
have resigned. From the speech of
Mr. Kulkarni, it transpires that only
two or three Members have resigned.
Secondly, is the Minister going to
reconstitute the Commission or is he
going to form the Commission a new?
His statement is not clear on this
point. Hag the Cabinet accepted the
resignation of the entire Commission?
Unless the Cabinet has accepted the
resignation, I think the Minister can
reconsider it. If the Cabinet has not
accepted, then we shall ask the Min-
ister, as a normal decorum and as it
normally happeng in the case of such
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commissions, to allow it to continue.
We understand reliably that they
have almost completed ihe report.
Only two of three chapters remain.
The present Government can accept
or reject the report. But let them
submit the report. Let them ask
Mr. Goswami to continue and give
the report, I would like to know
whether the Minister, ag a normal
procedure and rule, can think on
these lines. In the case of mary
commissions, our experience is that
when the new Government comes,
the commission tenders its resignation
and the Government normally does
not accept the resignations. What is

the harm in it? It transpireg from
Mr, Kulkarni’s statement that 3ll
are not partisan or partymen.
There are persons from diffe~
rent  parties’  (Interruptions) 1
think the Minister has not yet de-
cided finally on this subject. I

categorically ask whether they have
finally decided about it. He made a
statement in the morning saying that
all have resingned. From the record
it appears that only two have resign-
ed. Can the Government ask the
Press Commission to submit the
report as the Commission has already
completed its work? There are many
commissions. The reports of several
commissions are not given effect to.
The game thing can be done in this
case also, But they should be allow-
ed to continue as a matter of
decorum, courtesy and decency.

SHRI KALYAN ROY: I think what
the members of the Press Commission
did is right. Somethimeg some norms
have to be developed in the country.
Sir, I am not one who would say that
the Last Press Commission was S0
innocent as it ig claimed. There are -
people who are very partisan and
represent certain political parties
who were, unfortunately,, acCommo-
dated in the last Press Commission
which, I think we could not support.
The last Minister, Mr. Advani,

was
very wrong and if Mr. Sathe does
the same thing by accepting the

resignations of all, and goes on

\
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Mr. Advani’y way, then he would
alsp be wrong. It was wrong to take
certain Memberg of the Janata Parly
in that Commission. It will be
wrong to pack it up again with some
Members of Congress (I). I hope
Mr. Sathe would not follow the
principles or the line which was laid
down by Mr. Advani. (Interrup-
tions) -

SHRI A. G. KULKARNI: Are you
interpreting Khushwant Singh or
Girilal Jain?

SHRI KALYAN ROY: Unfortu-
nately, I do not come from Bombay.

You have softness for Khushwant
Singh.
Secondly, Sir, Mr. Sathe shouid

also see that it shoulg not be packed
up by the ownerg or owner’s repre-
sentatives ag it was done in the last
Commission. We find that Mr.
Benett Coleman’s representative
was there. I do not know why.
Thirdly, Sir, I do not think that
Mr. Advani was fair to the working
journalists. Now he is talking about
them. Why ig it that last time the
working  journalists’ organisations
were totally excluded? Would Mr.
Sathe now when he is reconstituting
the Commission at least take one or
two representatives from the IFWJ
and the NUJ? it was wrong to exclude
them totally, And then, Sir, Mr.
Advani talked about the compre~
hensive terms of reference., And I do
not know how Mr. Advani at that
time got this pressure of trade unions.
That is absolutely unfair to do.
Where is the trade union pressure in
the newspapers today? Sir, we find
that people who are active trade
unionists and who are very brilliant
" lournalisty are being hounded out of
the ‘Statement’ and the ‘Economic
Times’. They need protection. But
the last Janata Government put the
trade union pressures, perhaps, to
please the others, I do not know. I
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think, it would be deleted, and the
conditions of the working journalists
also should come in the ferms of rere-
rence because, Sir, here I pause for a
minute and try to draw the attention
of Mr. Sathe to one thing. In the
course of last few months or one
year, freedom of Press has been
seriously  threatened. Freedom of
newspapers now means freedom of
those who own them. B. M., Birla
who owns the ‘Hindustan Times’ and
the “Search Light”; freedom of Bennett
Coleman, who owns ‘the Times
of India’ and the ‘Economic Times’;
newspaper freedom means the free-
dom of consortium of the Tatas and
the Mafatlals controlling the ‘States-
man’; newspaper freedom means
the freedom of Sarkar family who
owns Ananda Bazar Patrika group,
freedom of newspapers means the
freedom of Ghosh family who owns
‘Amrita Bazar Patrika’. And they are
diversifying money out of the news-
papers to the jute business and the
sugar business and the real estates.
All kinds of things are going on, This
i¢ the atrocious thing happening in
the newspaper industry. I put it as
‘industry’. Today, whatever little
rights the editorg used to enjoy ave
being ehoded. And there are the
same people who talk -about the

freedom of the Press and the freedom

of the speech outside. What is
happening in the ‘Statesman’ is
shocking. People are describing the

‘Stateman’ today as the “Banana
Republic”. And peaple who are
editing for the last 30 years are being
hounded out. As a matter of fact,
one jaurnalist has written that the
mortality rate of the editors in the
‘Hindustan Times’ and the ‘States-
man’ is the highest in the couniry in
the course of the last few years. We
fing that Mr, Nanjoria has gone,
then Mr, Chopra has gone; and that
Mr. Nihal Singh has gone. And
Mr. Nihal Singh hag raised a very
serious point which, I think, Mr.
Sathe, besides going into the question
of the Press Commission, should
immediately take up. Ang thig is a
direct challenge to the freedom of
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the press. What Mr, Nihal Singh has
said, Sir? The question was: “You
have said that you did not see eye to
eye with the management on the
editor’s role and the responsibilities.
What to your mind, should be the
editor’s role and the responsibilities?”’
To this, Mr. Nihal Singh replies;

“I think it is the editor’s business
to run the paper and I do not think
it is upto the management to deal
with the staff directly on editorial
matters, That, I believe is the edi-
tor's preserve, and that is one of
the problems I had. I found that
there were direct dealings with the
staff on editorial matters which I
found unable to accept. There had
been growing interference in the
form of the management dealing
directly with staff on editorial mat-
ters, which amounted to the pre-
emption of the editor’s rights. An
editor must be left free to edit a
paper within the ambit of ity pro-
claimed policies.”

Bir, that has been totally sacrificed.
And what ig this fellow called
‘IRC’? IRC is the Managing Direc-
tor getting Rs. 10,000 per month, leav~
ing aside the perquisites. He js, Sir,
Cushrow Russy Irani (49), a man
ifrcm the Tata businesg and who is
now all in all the gsuper-editor of the
‘Statesman’, And, what does he do
and what hag he done, Sir? How he
is interferring and meddling in the
editorial matters has been brought
out by some respectable newspaper-
men of the country. One of his ins-
tructions wag like this: “The CRI—
that is the Managing Director-quietly
dropped hints suggesting to the news~
desk to ignore or underplay the
story about the Indian Ambassador
Nani Palkhiwala kneeling down to
take measurementg for Mrs. Lilian

Carter’s shoes.” Secondarly,
6 p.M. CRI asked a newsman to drop

one pname from a traffic acci-
dent since he happened to be that of
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the son of one of hig close friends,
Interference after interference goes
on. Not only that, Sir. He misbe-
haves. He turneg out a senior cor-
respondent out of  his office. These
are the kinds of thingg going on in
big business press. There ig no pro-
tection. The working journalists the
editors, the sub-editors and reporters
are in great panic and fear. I would
like to know, because thig is vitalky
concerned and connected with the
freedom of the presg about which we
are talking, what action Mr, Sathe is
going to take in regard to men like
Mr, Nihal 8Singh. I do not share his
views, his political views, his eco-
nomic viewsg but what are you going
to do about it? Will you allow
butchering of a Section of editors,
sub-editors gnd reporters? No. This
must stop. Even before the Commis-
sion is reconstituted the people want
protection from you. That you are
failing to give. So, Sir, in thig back-
ground what I was telling and gsub-
mitting to you, is that when you re-
constitute jt you ghould also include
thig in the terms of reference and
see that this thing i not allowed.
I do not know when we are talking
about the Second Press Commission
so eloquently, why is it that evep the
best unanimoug recommendationg of
the First Press Commission were not
implemented? Would you .look into
it agains? The First Press Commission
report wag given a long time back. It
is unfortunate that the Congress Mi-
nistry which wag in office then refus-
ed to implement because it affected
the interests of the presg barons. The
same thing happened when Mr.
Advani took over. He also dig not
try to implement the unanimous re-
commendations. Again because it
affected the interests of the press
lords. Now, Mr. Sathe hag got a
chance. He has been waiting for it
for a long time. Because of the good
work he put in the Lok Sabha for

the last two and a hal years he has
got it. What stepg would he take
now to see that thig ig done.
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Lastly, Sir, my submission is this.
They have done a good work. They
. were drafting and I think the first
draft wag ready. They were going
into the second draft, the final draft. I
tfalked to gome of them, They would
have taken only a little more time.
Because they have done some good
work there may be a tendency gmong
the bureaucrats to delay it. So, the
delay part ghould be avoided. Lastly,

Sir, T ggain request Mr. Sathe that in

these critical timeg he ig expected to
protect the interests of the worKing
, journalists who are being threatened
very gravely by the newspaper
owners and this witchhunt must stop.
That ig all.
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AT TR S A g=ar gy 9g fgaa
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% Seow & g facga <@ FT AT
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waAte gat F Sfafafuat #1 e &R
T A AR (98T FAr agar § &
28 ATA T O qaAF1T {Y § AT ITH
R e ¥ gE g0 § afad fFar
sTar =Jrfee | SR ag wAWa Fg Al
arfge fr 978 fedl Tadifas wfaigar
a1 g5 F1 A1EAFT § Big faar Tap | 7Y
A § GOFLHT TS a<ea] B, IdATT
AW &, oA AT § oot AT
Trfgw |

SHRI HAREKRUSHNA MALLICK
(Orissa): Sir, I want to ask one
clarification. I shall not take much
time,

Sir, the Press Commisssion appoint-
ed by the Janata Party Government
was indeed never a personal vendetta
against the party that was removed
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from power in 1977, And it ig on
record that one hon, Member of this
House, Shri Bhola Paswan Shastri,
was made Chairman of the Minorities
Commission. He was the man least
connected with the Janata Party.
Similarly, person like Justice Grover
and Justice Ansari were made chair-
men of the Commission. Therefore,
the record of the time that the Gov-
ernment of India has taken in ap-
pointing this Commission should pade
known to the House or they should
be given a reasonable time to comp-
lete the report and after thai they
may or may not set up any Commis-
sion, T am not bothered abouf it.

Then, Sir, the hon. Minister bas
said that he bhelieves in the freedom
of the press and freedom of the press
is a very vital issue. It has remained
to be vital during 1977 elections and
in this election period alsn. Because
they have won they cannot say that
night is day and day is night. The
country’s affairg must run as usual
They should understand that they
have been voted for five-year term
only and the people of India will have
the choice to choose another Govern-
ment after five years. Therefore, they
should not say that day is night and
vice versa. So, he has to pick up his
own words. The freedom of the press
is to be maintained. 1 am not bother-
ed whether they appoint a Commis-
sion or not, but they snould keep
vigilance on this item of democracy.
1 feel there should be a parliamentary
committee ogn freedom of the presy so
that.. . (Interruptions). Naturally all
party members will be there to look
into the affairs.

SHRI KALYAN ROY: 1 suggest
that Mr. Mallick should be taken as
a member there.

SHRI HAREKHUSHNA MALLICK:
Yes, why not?

SHRI SHYAM LAL YADAYV: T also
support Mr. Mallick, Sir.

SHRI V. p. SATHE: Sir, I am
thankful to the hon. Members for
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raising all the 1issues. First thing,
there is some confusion ahout the
number of members who have tend-
ered resignation and much was said *
about that. I did not say either in
Delhi or in Nagpur or anywhere that
two or three members had resigned.
The first thing that I had gaid about
resignations was after learning of the
letter of resignation from the Chair-
man and all other members together.
So that was the only statement issued
by me and the entire Commission
members had tendered their resigna-
tion; that was a statement of fact, So
any apprehension based on that can
be now removed.

Now many valuable suggestions
have been made about the compre-
hensive nature that we have in mind.
Hon'ble Shri Kulkarni himself made
some useful suggestions and that is
precisely what we are having in
mind, How are the working journal-
ists to be protected? What would be
relationship of district newspapers
and small newspapers? 'Today, Sir,
you will be surprised toc know that
out of 14,000 newspapers in this
country, only 20 chain newspapers
utilise more than 80 per cent of the
entire newsprint quota, This was
such a stunning thing when it came
to my knowledge. You can under-
stand the stranglehold of monopoly
houses and big houses.

SHRI A, G. KULKARNI: Introduce
price-page schedule,

SHRI V. P, SATHE: That is one
thing. 1 agree with you. This question
was put to me yesterday at the press
conference and I said: “Wel], let
there be a dialogue. Let there be a
demand. We will consider it”. Be-
cause, as I said, the main papery are
under the control of these big houses.
Again, whatever editorial, letters to
the editor and other publications will
come will be only in these newspapers
against all thig price-page schedule
and other progressive measureg that
you have proposed, And editorials
will be read out by no less a person
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than my hon. friend, the Leader of
the Opposition, Mr. Advani, himself
from these very papers. The point is
we will have to go into this,

Let me say again, I believe that the
report of the Press Commission should
come as early as possible. I also
believe that the Press Commission is
not a thing which is to be appointed
every now and then, But let this
Press Commission be comprehensive.
When I said “comprehensive”, it was
not for the sake of saying. Some
newspapers have said that this is a
lame excuse and every thing is covered
in it. It is not so. The question of
delinking, for instance. If you care-
fully go through the present terms of
reference, they are loaded in favour
of the vested interests and against the
working journalists, against the
editors, against the people. What pro-
tection are you providing? What is
the expeditious, in-built mechanism for
remedy? That has to be provided for
to protect the interests of editors,
working journalists and many other
employees. No thought was given to
this. Therefore, this will have to be
gone into. 1 would really want a
Presg Commission which will go into
this, That is why I want the Press
Commission to reflect the various inte-
rests that I have talked of this morn-
ing. How have they to be reflected in
‘the Presg Commission? I am net
thinking in termg of pattisan or party
lineg at yll. Press Commission iz not
"a place where we should inject politics
—either this way or that way. I really
want a Presg Commission which would
be knowledgeably about all these
various sectors in the press and would
represent their interesty and will be
able to bring out really 4 report which
would help the Government to resolve
these problems. Mr, Xalyan Roy was
saying that I ghould do something. I
-myself felt it. I wag surpriseq when
I heard that persons have been just
‘removed and victimised in a way, if
you ask me. But what powers do I
have? Mind you, the moment I think

in termg of using the powers of news~ |
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print quota or advertisements or
something, 1mmedxate1y people will
pounce on me and say..

SHRI S, W. DHABE (Maharashtra):
what will he the harm if they submit
the Report on whatever material they
nave got? You may accept it or reject
it,

. - ot
SHRI V, P, SATHE: No, That ig the
thing. Again if it is 2 half-paked

tning, do I go in for gnother Commis-
sion next year? It will be making a
aughing stock of ourselves, They
will say this ig not the term before
them and they will not deal with that
aspect. So I want a fuil inquiry to
be gone into. The work which they
aave done on the basig of the terms
they had will be used. Say, in a year
or so, ten monthg or so, whatever the
iew Commission may say, this will be
used, Then it will be for the benefil
of the country as a whole.

SHRI HAREKRUSHNA MALLICK:
What will be the guarantee?

SHRI V. P, SATHE: No, baba, 1 do
not want to reply to my hon. friend,
Sir. Sir, these are the main points
which my friends haq raised and I can
assure them: I would be really very
anxioug if there can be some way of
seeing that inter se disputes parti-
cularly by the management against the
workers can be settled. Because, Mr,
Dhabe and I belong to the trade union
movement and we know what a tre-
mendous agony it is to a workman
vhatever category he may belong to
when years after years he iz removec
summarily and years after years he i
thrown from pillar to post for justics
and he does not get if. I know tha
agony better than many of my friend
because I have been dealing with thes
matters, I really want to be able
solve it.

SHRI S, W. DHABE: Representative
not only of working journalists bt
also of non-journalists, .~ -~ -~

SHRI V. P, SATHE: Yes, yes Th:
is what I said. All interests, I said.
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.. SHRI A, G. KULKARNI: Remove
political patronage. That is what I
want.

SHRI V, P. SATHE: Again, as I said
thig morning, some people seem to
suffer from a complex,

SHRI A. G, KULKARNI: No, no.
Not at all.

SHRI V, P. SATHE: As far as Mr.
Kulkarni and I are concerned, wg know
each other too well, Therefore, I would
request him only to consider this,
Don’t have this complex in your mind,

SHRI A, G, KULKARNI: When you
are here as a Minister I take you ob-
jectively and you also take me
objectively,

SHRI V. P. SATHE: 1 will do that.
That is what I am saying. Whlen you
repeat again and again “political
patronage”, there is some sort of guilt
complex somewhere lurking about.

SHRI A, G. KULKARNI: No, nc,

SHRI V, P. SATHE: Therefore, I do
not believe in political patronage in
the press.

SHRI A. G, KULKARNI: You deny
the press.

SHRI V. P, SATHE: In short, as' I
said, our sole objective is tu have...

SHR; KALYAN ROY: How long
will you take to reconstitute it?

SHRI V. P. SATHE: At the earlist
SHRI KALYAN ROY: By next week.

SHRy V. P. SATHE: Well, I said
this morning that again I do not want
to be guilty of not consulting others.
Today itself in the morning I have
drafted 5 letter to all these bodies
requesting them to give their sugges-

tions about the terms of reference

and how they can be made more and
more comprehensive,

SHRI JAGDISH PRASAD MATHUR -

(Uttar Pradesh): Does 1t mclude the
Editors’ Guild? . . .
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SHRI V, P, SATHE: Whatever has
been said today in the Editor’s Guild,
I can assure you, there is going to be
no deviation. The Editors’ Guild also
will be consulted,

In short, Sir, in this matter our
objective is to have an unbiased
approach to thig whola issue of the
Commission. We will have a proper
Commission and I hope that the House
will pe satisfied not only about the
composition but also about the terms
)f reference and when the Report
comes that Report will really be
helpful for the country ang the press
:s a whole, Thank you, Sir,

——

MESSAGE FROM THE LOK SABHA

The Appropriation Bill, 1980

SECRETARY-GENERAL: Sir, |
have to report to the House the fol-
lowing message received from the
Lok Sabha signed by the Secretary
of the Lok Sabha. i @ .. :

“In accordance with the provisions
of Rule 96 of the Rules of Procedure
and Conduct of Business in Lok
Sabha, I am direcieq to enclose
herewith the Appropriation Bill,
1980, as passed by Lok Sabha at ite
sitting held on the 1st February,
1980,

The Speaker has certified thak
thig Bill is a Money Bill within the
meaning of article 110 of the Con-
stitution of India.”

Sir, I lay the Bill on the Table,

ot grawral ;. a%T Y F74 E
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The House then adjourned

\ . at twenty-gix minutes past six

of the clock till eleven of the.
clock on Saturday, the 2nd
February, 1980. '



